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IN THE CENTRAL ADMINISTRARIVE TRIBUNAL: HYDERABAD BENCH:

-

AT HYDERABAD

0.A.No.1756 OF 1997, DATE OF DRDER:D-6-1999.

BETWEEN:
Ch.VaaudBva:aD. ' .......ﬁpplicaﬂ‘b

and

1. The Superintendent of Post CGPPices,
Parvathipuram Oivision, Parvathipuram
=532 501,

2. Tha Union of India, rep. by the
Secratary, Departmsnt of Posts,

Dak Bhavan, New Delhi-110 D01,

eessssssRB3pONdants

COUNSEL FOR THE APPLICANT :: Mp.V.Suryanarsyena Sastry
COUNSEL FOR THE RESPONDENTS :: Mr.B.Narasimha Sharma
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

. “anoD

THE HON'BLE SRI 8.5.3JAI PARAMESHWAR,MEMBER (JUBL)

: ORDER
ORAL ORDER (PER HON'BLE SRI R.RANGARAJAN,NEHBER(A) )

Heard Nr{V.Surygnarayana Sastry, learned Counsael
for the Applicant and Mr,.M.C,Jacob for Mr.B.Narasimha-

Sharma, learned Standing Counsel for the Respondents.
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2. “A notification bearing Memo.No.BED/1-87, dated:
B-7-1956, (Annexure.Al, page.? to the OA), was issuad
for regularly Pilling up tha post of EDBPM, Sagtharam=-
puram Branch Office in Parvatipuraé Head OfPice. It is
stet?d that the said notification was not cancelled and
uithﬁut cancelling it, the second notification bearing
Eamd No.BED/I-B87, dated:29-9-1997, (&nnaxure.“,12,
page.28 to the DA), was issued for filling up %hat

post regularly.
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3. Apggrieved by the above, ths applicant has filed
this DA to set aside the second notification dated:
29-9-1997, and Por a consequential direction te the
Raspondent No.1 to consider and finalise the sslection
for the post of EDBPM, Seetharampuram Branch Office,
from among the applicants who applied with reference

to the first notification dated:8-7-1996,

4, _R reply has bean filed in this BA., It is sseen

from the reply that thé Pirst notification was superseded
by the sacond notification in vieuw of the fact thaﬁ thoss
uh&jﬁbpliad for the firs£ rotification were not eligible
for considearation, Uhen we quasticned the learnsd Counsel

for the Respondsnts as to why he has not cancelled tha

first notification before issuing the second notification,

the raply was only skatchy. HNo rqlo? haa besn producsd
before us to show that without cancelling the Pirst noti-.
fication, tha asecond notification can be issued. Uhen
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wa further questioned ba him to quote the rule for
issuing the second notification withcﬁt canéalling
the Pirst notification, ths learned Counssl for the
Reapandants fairly edmitted that it is a mistake.

5. AnInterim Order was passed on 5-1-1998..uhsraby
the second notification dated:29-9-1997, should not

be processed until further ordsrs.

G In view of the abova, we are of the opinion that
ths saiéction should be done afresh in view of the
irregularities committed by the respondent-Organisation,
Thay should issue a Prash notiPication for filling up
that post and on that basis they should call Por appli-

cations end select the most suitabls meritorious candidate

in accordance with the 160(}M0J&Hvih.&UJ&R me1KJ;~” ' J

7.. The learnedCounsel fPor the Applicant now brought

to oﬁf notice that a third notification hes also baen
issued dated:20=4-1999, Uhen tha second notification
itself is under adjudication befaore this Bench, the
raspnndants have no right to issue a third notification.
In view of which, we lessue noties to the Rgspondant No,.1
for violating the Orders of this Tribunal dated:5~1-1998,
Respondent No.1! should be-present before us on 22-6-1999
at 10,30 A.NM,
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B The 0A §a disposed of as psr the dirasction
as above. Houever, the notice issued to the

Respondent No.1 will be disposad of on 22-6-1999,

prs———

(8.5.04A . AR) (R. RANG ARAJAN)
‘i. Q'_EK{B.;‘:“(JUDL)" | MEMBER (ADMN)
II 1
DATED:this the 9th day of June,1999 .
Dictated to stanc in the Opasn Court . z%flaﬁ
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THE CENTRAL ADMNINISTRATIVE TRIBUNAL _ -

. HYDZRABAD BENCH : HYDERABAD. :
£ MR.JUSTICA D.H.NASIR
VI C: - KHAIRMAN

THE HON®

THE;HmVGLE‘

LR (A

THE HON'BLE R, R. RANGARAJAN

MEMZ IR (a)
THE HON'BLE MR.B.5.3AT P ARAMESWAR

MZM3 2 R (3)
ORDER: ‘3% ~5’¢

:]: -
OROE R.f JUDsE T? -
T |

MA./74./CP No.

. - -in o  $ - ‘
0A. No. \j)’%/a,j | .

RDWITféD'HNﬁ INTIRIM DIRESTIBNS
£, ' S

AR 47&{ zA
c.r.o\oseo. | ,/”1j7iz:;£5V

R.A.CLDSED. 07
r ‘

ALLD

‘DISPGSE

0.A. CLG3ED. nggﬂkb«
OF WITH DIRICTIONS. i}”’

015.155 D.

DISMISSED AS ‘.JITHDRP\U ."m"l ,‘IB" ESPA';CH

QRD RED / rJ"’"T 0. ¢ - 21.|UN 199

NO ORDZR A5 T3 COSTS
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